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BEFORE THE NATIONAL GREEN TRIBUNAL

CENTRAL ZONE BENCH AT BHOPAL

O.A. No. 38/2025 (CZ)

IN MATTER OF:

VISHNU KUMAR VAISHNAV ……...…APPLICANT

VERSUS

STATE OF RAJASTHAN & ORS. ………...RESPONDENTS

ACTION TAKEN REPORT ON BEHALF OF RESPONDENT

NO.2/DISTRICT COLLECTOR BHILWARA, RAJASTHAN &

RESPONDENT NO.4/SDM, BHILWARA IN COMPLIANCE WITH THE

DIRECTIONS ISSUED BY THIS HON'BLE TRIBUNAL VIDE ORDER

DATED 02.02.2026

The Respondent most respectfully submits here -

1. That the present compliance report is being filed in pursuance of the

Hon’ble Tribunal’s order dated 02.02.2026 (and in continuation of earlier

directions dated 26.11.2025) passed in the captioned Original Application,

whereby the Respondents were directed to take expeditious steps for

removal of encroachments from the government/pasture/water body lands in

question in villages Kotdi and Dhaylo Ka Kheda (Patwar Halqa Mali

Kheda), Tehsil Kotdi, District Bhilwara, Rajasthan, and to file a report

regarding the action taken.

2. That in compliance with the Hon’ble Tribunal’s directions, the following

actions have been taken, as detailed in the report of the Sub-Divisional

Officer, Kotdi, vide letter No. NGT/2026/ dated 21.02.2026 (forwarded in
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continuation of earlier communications) Copy of the letter dated 21.02.2026

is annexed here as Annexure R/1

The following actions has been taken -

a. Pursuant to the order dated 26.11.2025 of the Hon’ble Tribunal, the

concerned Patwaris (Patwar Halqa Kotdi and Mali Kheda)

submittedencroachment reports (P-14) identifying 13 encroachments in

Patwar Halqa Kotdi and 14 in Patwar Halqa Mali Kheda.

b. Proceedings under Section 91 of the Rajasthan Land Revenue Act, 1956,

were initiated before the Court of Tehsildar, Kotdi, and cases bearing Nos.

05/2025 to 31/2025 were registered against the identified

trespassers/encroachers. Notices under the said provision were issued on

03.12.2025.

c. In respect of cases in Arazi Nos. 1595 (Mali Kheda), 2049 and 2050 (Kotdi),

final orders were passed, and physical removal of encroachments was

carried out on 27.01.2026 and 28.01.2026 in the presence of police force, by

a Revenue Team constituted under the leadership of Naib Tehsildar, Kotdi,

assisted by Bhulekh Inspector, Kotdi, and concerned Patwaris of Halqas

Kotdi, Mali Kheda, Mansha, Paroli, Rased, Nandaray. The removal was

effected using available machinery (JCB).

The details of encroachments removed are as under:

S.

No

Name of

Village

Patwari

Halqa

Case No. Name of

Encroacher

Khasra

No.

1 Kotri Kotri 23/2025 Salim s/o Kalu

Khan

2049

2 Kotri Kotri 24/2025 Sarfaraz s/o Kalu 2049
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Khan etc.

3 Kotri Kotri 25/2025 Salim s/o Kalu

Khan

2049

4 Kotri Kotri 26/2025 Dinesh s/o Jagdish

Sharma

2049

5 Kotri Kotri 27/2025 Dinesh, Bhavar,

Rajendra s/o

Jagdish Sharma

2049

6 Kotri Kotri 28/2025 Manish s/o

Manohar Sharma

2049

7 Kotri Kotri 29/2025 Hansraj s/o

Sheshraj Bidawat

2049

8 Kotri Kotri 30/2025 Sanjay s/o

Bajrang

2049

9 Kotri Kotri 31/2025 Dharmchand s/o

Dalpat Dangi

2049

10 Dhayalo ka

Kheda

Malikheda 05/2025 Asharam s/o

Prabhu

1595

11 Dhayalo ka

Kheda

Malikheda 06/2025 Babu s/o Prabhu

Lal

1595

12 Dhayalo ka

Kheda

Malikheda 09/2025 Atmaram s/o

Gopal

1595

13 Dhayalo ka

Kheda

Malikheda 10/2025 Gopal s/o Balu 1595

4259
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3. That all actions have been taken in accordance with law, ensuring due

process, including opportunity of hearing where applicable, and in

compliance with principles of natural justice.The lands so cleared shall be

protected from further encroachments, and periodic inspections shall be

conducted.

4. That the detailed Reply has been filed by Respondent no. 2 & 4 dated

31.01.2026 in this Hon’ble Tribunal, all the reports are annexed in it.

5. That an Affidavit in support of the Reply is filled herewith.

14 Dhayalo ka

Kheda

Malikheda 16/2025 Sen Samaj

Satrawas

1595

15 Dhayalo ka

Kheda

Malikheda 17/2025 Jain Samaj 1595

16 Dhayalo ka

Kheda

Malikheda 18/2025 Laxman Das

Chela Shriram

Das

1595
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PRAYER

In light of the above facts and submissions, it is humbly prayed that this

Hon'ble Tribunal may kindly take this reply on record and pass any orders or

directions deemed appropriate in the interest of justice.

PLACE: JABALPUR RESPONDENT NO. 2 & 4

DATE: 24.02.2026 THROUGH

SHOEB HASAN KHAN

STANDING COUNSEL FOR STATE OF RAJASTHAN

Ph. No.: (+91)-8989499211

Email: standingcounsel.rajasthan.ngt.bpl@gmail.com
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